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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,01d Red Buii[ling,Allahai)ad-2!.1001
Regional Braach, Allahabad
Dated: 27/68/20106

To
Appeliant as per address i table below
Respondent as per address in table below
Final Order No. A/T0718/2016-EX[DB] dated 22/08/2016
| ar directed to transmit herewith a certified copy of order passed by the Tribunal under section 35-C(1) of the
Centra} Excise and Salt Act, 1944, Hm,

Assif, Registrar

Application Appeal Name and Address of Appellant

1 E2466/2006 CCE GHAZIABAD
C.G. 0. COMPLEX-IL, KAMLA
NEHRU NAGAR,
GHAZIABAD 201302
Name and Address of
Respondent
MSS STEEL INDU STRIES OF
HINDUSTAN
C-91AINDLAREA BULANDSHAHR
ROAD GUAZIABAD,,

T
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Capy To

3Advocate(s) ! _M}ﬂtﬂﬂ_{s}ﬁ}i RAIJESH CHIBBER,ADY
FA-0 KAVINAGAR
GHAZIABAD

5 Rar Association, CESTAT, Allahabad

6 Dircctor Publications, Customs, Pxeise, LP. Estate, Dethi

7 Wide Centax Publivations ot Lad., 1512-1, Bhishm Pitamah Matg, New Delhi-3

8§ Company Law Institute of India Pvt. Lid.. Ne2 (old no.36), Yaithyaram Street, T. Naga, Chennai 17
¢ Taxmann Allied Service Pyi, Lid., 59/32, New Rohtak Ruad, Hew Trethi-110005

1¢ Easy Service Tax Online Not Com PyL. Lad., 4074, 1scon Mall, Satellite Road, Ahmedabad-15

11 LAWCRUX Advisors Pyt. Lid., LAW House, 1-8, Seclor-10, Faridabad 121003 (Haryana)

12 TaxindiaOnline.com pvt. Lid., 2nd Floor, Vasant Arcade, Vasant Kunj, New Dethi - 110070

13 Mark Professional Services Put. Tad,, 108, Everest Rloek, Aditya Enclave, Hyderabad 38
14 The 1CTFAL society, 52, Nagarjuna Mill,Punjaguiia ‘{-lydcrabad.—SOGOSIZ

15 M/S Knowledpe Processing Pyt !td.(taxmanagcmenlindia.cmn),FF—19,] st Floor,Cross River Mall,CBD
Ground,Near Karkardooma Cowt,Defhi- §0032

16 CALR. 17 Office Copy J Guard Fiie -

- ;
Assti, Regiatrar



Appeal No, E/246 G/ 200G-EX{123)

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH: ALLAHABAD

DIVISION BENCH
Appeal No. E/2466/2006-EX{(DB)
pated of Hearing/decision: 22/8/2016

[Arising out of Order-in-Appeal No. 45-CE/GZB/2006  dated
21/04/2006 passed by Commissioner (Appeals), Central Excise,
Ghaziabad]

For approval and signature:

Hon'ble Shri Anil Choudhary, Judicial Member
Hon'ble Shri Anil G. Shakkarwar, Member (Technical}

T Whether Press Reporter may be allowed | No
to see the Order for publication as per
Rule 77 of the CESTAT (Procedure) Rules,
19827

27 of the CESTAT (Procedure) Rules,
1982 for publication in any authoritative
report or not?

5 T ikethar their Lordships wish to see the | Seen
fair copy of the order?

“""-‘;.i-:-.' ----------“-"-..".\-f;‘;r;-l:i-élf-h-é-]:m-.O"I.:d-éﬂj:'-..E-é“--i.i.d-"-ﬁ-é.nuéi-i:éh‘ié‘%éa. _t_‘o.the-. - \‘fé‘s-‘
| Department Authorities? i
. - : [ \-—’\_
C.C.E., Ghaziabad Appellant \/Aﬂ/
Vs. )
M/s Steel Industries of Hindustan Respondent
Appearance:

Present for the Appellant: Shri D.K. Deb, (Assistant Commissioner) A.R,
present for the Respondent: Shri Rajesh Chibber, Advocate

Coram: Hon’ble Shri Anil Choudhary, Member (Judicial)
Hon'le Shri Anil G. Shakkarwar, Member (Technicai)'



Appeal No. E/ 2466/ 2006-EX{DB)

Per: Anil Choudhary

&
iy m:hmc &
Heard. In view of order of Hon'ble Allah Qéﬁ%hgh G@‘@ @J

f-.

o
Central Excise Appeal (Defect) No. 190 of 2006, on daF ﬁﬁﬁ:%f’z’éj
wherein it is held that pre-deposit of duty is not a condition precedent
for claiming abatement under Rule 962ZP (2) of Central Excise Rules,

this appeal is dismissed.

{Dictated and pronounced in the open Court)

el oA
(ANIL G, SHAKKARW;{\R) {(ANIL CHOUDHARY) -
MEMBER (TECHNICAL) MEMBER (JQUDICIAL) - =
{K, Gupla)
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